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In the Delhi High Court

Case No : Criminal Writ Petition No. 1125 Of 2019

Anish & Ors APPELLANT

Vs

State & Ors RESPONDENT

Date of Decision : 15-10-2019

Acts Referred:
Indian Penal Code, 1860 — Section 34, 406, 498A
Dowry Prohibition Act, 1961 — Section 4

Citation : (2019) 10 DEL CK 0340

Hon'ble Judges : Brijesh Sethi, J

Bench : Single Bench

Advocate : Farah Naz, Nandita Rao

Final Decision : Disposed Of

Judgement

Brijesh Sethi, J

1. Quashing of FIR No. 118/2015, under Sections 498A/ 406/34 IPC read with
Section 4 of Dowry Prohibition Act, 1961, registered at police station Welcome,
Delhi is sought on the ground that the matrimonial dispute between the parties
stands amicably settled before the Family Court on 18th December, 2017.

2. Notice.

3. Learned Standing Counsel for the respondent/State submits that petitioners as
well as respondent No.2/ complainant of this FIR, are present in the Court and
they have been duly identified on the basis of identity proof furnished by them.

4. Respondent No.2, present in the Court, submits that the dispute between the
parties has been amicably resolved before the Family Courts at Karkardooma
Court, Delhi on 18th December, 2017 and the settlement reached between the
parties has been fully acted upon and that divorce as per Muslim Law has been
obtained by the parties and that she has remarried. Respondent No.2 submits
that no grievance against petitioners survives and so, the proceedings arising out
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of the FIR in question be brought to an end.

5. Since the subject matter of FIR in question stands amicably resolved between
the parties, this petition is allowed and FIR No. 118/2015, under Sections 498A/
406/34 IPC read with Section 4 of Dowry Prohibition Act, 1961, registered at
police station Welcome, Delhi and the proceedings emanating therefrom are
quashed qua petitioners.

6. This petition stands disposed of accordingly.
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